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In the Orissa High Court

Case No : Writ Petition (C) No. 23451 Of 2014

Ranjita Dhal APPELLANT

Vs

Collector, Cuttack And Others RESPONDENT

Date of Decision : 24-01-2023

Acts Referred:

Citation : (2023) 01 OHC CK 0117

Hon'ble Judges : Arindam Sinha, J

Bench : Single Bench

Advocate : R. Sethi, A. K. Sharma, A. Rout

Judgement

Arindam Sinha, J

1. Mr. Sethi, learned advocate appears and prays for adjournment on absence of
his leader. Mr. Sharma, learned advocate, Additional Government Advocate
appears on behalf of State and points out this Bench does not have assignment.
Ms. Rout, learned advocate appears on behalf of opposite party no.7.

2. Petitioner has challenged order dated 14th October, 2014 made by the
Collector, directing the Gram Panchayat to lease out Karada Minor Irrigation
Project (MIP) to Karada Primary Co-operative Society Limited, Secretary of which
is opposite party no.7. Perusal of the petition reveals subject matter of challenge
is not directed against working of Societies Registration Act, 1860. As such, the
writ petition relates to the residuary assignment under entry no.4 in list of the
Hon’ble Mr. Justice, Biswanath Rath.

3. The writ petition is released from the list to be placed before the Bench having
assignment.
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